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(On behalf of the Respondent No.4 i.e. Prineipal ChiefConservator of 
Forests/loFF, Uttarakhand, Dehradun) 

Parmjeet Singh 
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State of Uttarakhand & Ors. 
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RESPONSE AFFIDAVIT 

Rajender San Ngi 

TARAKHANC 

0.A. No. 780 OF 2024 

MO)NOTARIAL 

IN 

Versus 

...... Applicant 

...Respondents 

Affidavit of Neeraj Kumar, aged 

about 57 years, S/o Late Mahendra 

Nath Sharma, presently posted as 
Divisional Forest Officer, Dehradun 

Forest Division, Uttarakhand. 

(Deponent) 

1. That the deponent is posted as Divisional Forest Officer, Dehradun 

Forest Division, Uttaraklhand. However, the deponent has not been 

arrayed as Respondent in the present matter but Principal Chiet 

Conservator of Forests (HoFF), Uttarakhand has been arrayed as 
Respondent No.4 and the deponent has been authorized by the 

Respondent No.4 to file the present Response altiavit in the above 
captioned matter as such he is competent to swear the present affidavit. 
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2. That this Hon'ble Tribunal, afier the course of the hearing., vide its order 
dated 12.07.2024 had admitted the present Original Application and 

ordered to applicant for service to deponent. 

3. That as soon the deponent came to know about the procecdings and 
directions passed by this Hon'ble Tribunal vide its Order dated 

12.07.2024, the deponent sought a detailed report from the concerned 
Sub-Divisional Officer, Rishikesh. And subsequently, the Sub 

Divisional Officer, Rishikesh vide his letter 12.08.2024 had submitted 

his report to the deponent. 

OTAR Rajender Sif Negi 
Denre.Dat Fog te. iH01)202 

cate 

3 

4. The following main facts are being highlighted here for kind perusal of 
this Hon'ble Tribunal as: 

a) That SDO, Rishikesh had inspected the site where Shri Balaji Stone 
Crusher is located at Village Fatehpur Tanda, Tehsil Doiwala, and 
has taken the GPS Coordinates. 

b) That on application of said GPS Coordinates on Google Maps, the 
distance of the above mentioned stone crusher has found to be 3.5 

KMs from Rajaji Tiger Reserve and the Director, Raj�ji Tiger 
Reserve has also affirmed the said fact in point no.4 of his letter 
dated 22.04.2024. 

c) That since the Rajaji Tiger Reserve has yet to be notified as an 

Eco sensitive Zone therefore, as per the Office Memorandum dated 

17.05.2022, issued by the MolEF CC, Government of lndia, the areas 
which are yet to notified, the sanction from NBWL/SCNBWL is 

essential to be taken for establishment of any project/activity in the 
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oTAR Rajender Singb Aeg 
ocate Dahrzslict Reg u.. 112 

ARAKA 

said areas. The said sanction for establishing the stone crusher has 

also not been obtained which seems to be illegal. 

S. That as per point No.13 of the Stone Crusher, Sereening Plant, Mobile 
Sereening Plant, Pulbrizer Plant, Haat Mix Plant, Redimix Plant Rules. 

2021 dated |1.11.2021, issued by Urban Development (Mining) 
Department, Govt. of Uttarakhand, the Govt. grants license for setting 

up such plants on recommendation of District Magistrate/Director 
(Maha-Nideshak )., therefore, the deponent vide his letter dated 
12.08.2024 has recommended to the District Magistrate, Dehradun to 

take further necessary action on the stone crusher plant in question. A 

copy of the letter dated 12.08.2024 is being annxed as ANNEUXRE-1. 

6. That the deponent is a responsible Government servant having the 
highest regard for the Hon'ble Tribunal and orders passed by them. The 
deponent has always made his sincerest efforts to carry out the orders 
passed by this Hon'ble Tribunal in its letter and spirit and shall continue 
to do so in the future. 

VERIFCATION: -

I. Neana, Kmdo hercby solemnly affirm and verify on oath 
that the contents of the above affidavit in paragraph nos. 

..are true to my personal knowledge and those ... ... . .y. 

in paragraph nos. 

of records and those in paragraph nos.. 

Strue. 

DEPONENT 

So help me God. 

advice. Nothing material has been concealed and no part of it is 

Place: Dehradun 

are based on the perusal 

are based on legal 

DEPONENT 
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I, Avnish Gupta, Legal Assistant, Forest Department, Uttarakhahd, 

Delhradun, do hercby declare that the person making this affidavit and 
alleging himself to be the same person who is known to me from the papers 

produced by him before ne in this case. 

Paiennr 

Solemnly aflirmed before me on this day of21'September, 2024 at 

Dehradun at about S.o AM/PM by the deponent who has been identified by 

the aforesaid person. 

IDENTIFIER 

I have satisfied myself by examining the deponent who understood 

the contents of this affidavit. 

The person has signed in my presence on the affidavit. 

OTAP 

NOTARY/OATH COMMSSIONER 

s.No 5445/24 
This Affdavit is Sworn before me by 
ShrilSt.Nseeaa4.K 
who is idorfd by Sh$AC 
at Dehradun un Bg2.k. 

Rajender Ghgh Negi 
Advocate & Notary, Dehradun 

450



2 

Coordinates fei 1ù (Ho-1) 

1 

4 

3. 

21 5 :G, -ld5 - 12 314||,2024 

3I|4d) al 1491/ufu 3-10/2024, f-i6 07.05.2024 Vd 
4l Ilel 1492 /af 31-10/ 2024, f-ti6 07.05.2024 

445/ 22 1(5). f&-11h 18.04.2024 <) t0BI (4) ) g (H5-3) 

11 07 2024 (#G4 4) fa s)a 
Hafi dd s 1) 1h4 24| (e4I MoltFCC, GOI offico Memorandum FC 

R ullo cigR Rutd toi y) 

Hfefh91-1 1 3| (24| LIA Notification 2006 

Hufu LA 1000/2003 4 4il 1u)s f&6 03.06. 2022 h fa¿ H0 44 (Y2) 

Scanned with OKEN Scanner 

451



"In respect of santuaries or nationl I parks for which the prop0sal of a 

State or Union Territory has not been given, the 10 kilometres buffer 2one as LSZ, as indicated 

tho order passed by this Court on Ath December 2006 in the case of Goa Foundation (supra) and 

so containcd in the Guidelincs of 9th Fchruary 2011 shall be imolomontod. Within that ared, e 

htre sct of restrictions conccrning as IS/ shall operate till a final deision in that regard is arrived 
at" 
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